
CENTRAL ADMIN1S1IA1IVEI.HIBUNAL PRINCIPAL BENCH 

()A NO. 695 / 2(jkj3 

New Dc J.hi Ui is the 2nd day of April, 2003 
lION 131.. J. Sn 	Ic UI.. 1)1 P S I NGH, MEMBER 	J ) 

Sh I.)egernber S ngh 
s/a Sh. flardev Singh 
Fl/NI). , Norther1 Hat Iway, 
C/a SSE (Shatabad i & Ha dhan i Power Car) LOG Shed, Ajrner i Gate, 
New 	 . . . . 

	 A pp 1 1 cant 

(By Advocate: Sh. Sanjay Shangari) 

\' e r s us 

I he General Manager, 
Northern Hai Iway, 
13a.roda House, New Delhi. 

The Dii s tonal Ha i. 1.way Manager, 
Northern Railway, DRM Office, 
Chelmsfo,'d Road, New Delhi, 

1 lie Senior Sect i'on Engineci'  
Shatabadi LOG Shed, 
Northern Railway, Ajmer I Gate, 
New Delhi, 	 . . . . 

	 Iespofldents 

Heard learned counsel for app1Ican, 

2. 	
Learned counsel for applicant submits that he had been 

ear 	Ci' 
paid overtime a.! lowance lor similar duties performed 

but. now the 
respondents have discontInued to pay the same. 

After hear ing the learned counsej for the applicant and going 

th N) 1.1 9 11 the record i think that this OA can he disposed of at 

this stage itself by dlrectiiig the resportdeiits to decide the 

reprpsflfat lOfl made by the appi leant 
, which has not St. i 11 been 

decided, by pass ing a reasone(1 and Speaking order. 

:i. 	
Accordingly, the OA stands disposed of wi th the direct ion 

to the respondeits to decide the representation by, passing a 
reasoned and speak 1 ng order wi th in 2 months from the date of 

receipt of a copy, of this order. 

k,~A~ 

'sd' 
	 Member (.J 


